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CCENTRAL AQL‘MINISTRAT'I VE TRIBUNAL PRINCIPAL BENG
0.0.N0.2086/98,

New Delhi: this the 2%th day of Uctober,;i998¢
HON 'BL E MR, S, Re ADIGE, VICE CHaIAmaN(a).
HON'BLE DR Ao VEBAVALLI,MEMB ER{T)
Shri A.K.Jain, '

Under Posting =s Booking Supervisor,

Northem Rail  ay Booking Office,
palam, : : ' :
Delhi, eeo o fpplicante

(By Adwecate: shri Fanish Kumar Jain),

Versus

Union of India
through

Ministry of Railyays
Genersl Manager,
Northem Railuay,

- B2 roda House,

New Delhi,

2, Divisional Rail,ay Manager;
No rthem Railyay Office,

Bikansr,

3. Divisional Ferscnal Officer,
Northern Railway Gffice,
Bikanear.

4. Area Rgail ,ay f’-1a'nager,
Hemilton Road, :
Del hi=06 « ¢« Respon dents,

0 RDER(O RAL )

HON 'BL E MR, S, R, ADIGE, VICE CHATI RIAN(a) .

Applicant prays for implementation of

order dated 9,10,98 (Annexure-i\)o-

2. e have haedrd gppliicentis counsel

Shri Fanish Kunar Jain,

ﬁ.



K

| D

Je ppplicant?'s coLmSel states that app cant ts
reoresentation dated 12,10, 58 {mnexure-B) still
renains undisposed of as yet by respondentse

‘4._% The Op is diSpos.;ed of with 2 direction

to respondents to dispose of aforesaid representation
dated 12.10,98 in accordance with rules and

instructions under intimation to spplicent within

" three uwedks from the date of receipt-of 2 copy

of this ordere HNo costs.

5; Issue Dasti.
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( DR&a. VEDAVALLI ) ( 5.R.ADIGE )
MEMBER{(I)" VICE CHaIRIAN(n).

'/ug/ ~ | - )



